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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIFAL RENCH, NEW DELHI.

OA-72273797
Hew Delni this the 272nd day of Necember, 1997,

&4

Hon ble Or. Jos V@rgh@se,VVic@wChairman(J)
Yan ble Sh, 5.P. Biswas, Membar (A)

sh. Vireinder Mohan Tharela,

Ir, Scientifilc officer,

Composit Food Lab.,

AGT, Lucknow Road,

p-11(Ground)Floor,

pelni-S4. . 4 s Applicant

(through Sh. S$.C. Luthra, advocate)
versus \

1. UYnion of India
through Secretary.
Ministry of pafence/
South Block, Government
of India, New Delhil.

=,  Dirsactor General of Suppllies
and Transport,
(Food Inspectlon Organisation)
AHGQ, GMG s Rranch,
Ministry of Defence,
Government of India,
Sana Bhawan, .
Now Delhi-1. ..., Respondents

{(through Sh. Harveer Singh for Mrs. P.K. Gupta)l

ORDER(ORAL)
Hon ble Dr. Jose P. Verghese, Vice-Chairman (J)

The case of the applilcant 1% that he iz a3

S

Junior Sclientitic officer in Food Inspection
Org&ﬁisation under the Ministry of Defenca. VAccording
Lo th@ genaral rule applicable to retirement age, all
Gov&rnmgnt servants are to r@tif@ at ths age'of &8 but
some organisation such as DRDO in Defence ICM  &tc.

have bheen trested differentially. As & npollicy matrer
! s

that the employees of such organisation would ratires

t the age of 60 and the applicant i trying to S0ow

~
I

comparison between this organisation as well as inat

of DRDO on the ground that both discharge function: of
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research, 10 suppor L, the

anplicant has drawn Lo our

functions assigned 1o tLha

afficer, ﬂamelys

applicant has @lso drawn
document annexed

r@comm@ndation by the

~

that the age ot

nlaced employees at DIO be

for various regsons  given

(e

¢

Wi s speaifically nleaded Iy
of the application and by

para, the respontents have

(4

theméelves
work involved
Ministry of nefence but tha
retirement age 60 as per
which finally had

pressure. 1ne apglicant
decislon.
e retiring on 31.12.97.
respondents
consider that this 1s
decislon

final may

§ months from rne date of

arder and in ogse the
retirement @ge

service

A b ke i s e

at page-52 of
recpondents

the applicant and

corrected age oOn the basis

in the said post

fallen out dua to

e prassing

are directed to make a final
e part of

e madse this way OF

he ralsed to 56 From 58,

shall be given to the applicant

e i e i a3 8

learned'coun$el for the

attention as oné of the 7

post of Junior seientific

in “field problemﬁ”. The

Lo our sttentlion Lo &

the paperbook helng @

stating

Ehenselves

other similarly

Gongider@d to be 60 years

in the sald letter. This

the applicant at para 4,20

way of reply Lo the wal

stated that they havs
of the rasear Ch
under e

aven 1n FI0

respondents were axpecting

the 5th Pay Commission Feport

certaln policy

For @& Final

Tt was also stated by the applicant that he

whe

Tn the circumstances,

decision and

the policy decizlon, &

thalt way withiln

raceipt of a cony of  this

=

respondents decide e,

Full  benafit

@ en
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after his

this Q.A.

SUD
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erannuation at the age of 58. With this,

disposed of. Mo costs.

Ri;y&%ﬁ//f//h (Dr. Joze P, Verghese)

Vice~Chairman(J)




